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From .‘“‘-=-,,,_,»». .', t 0 - \
The Registrar General, ' g fit“ ' 62%
High Court ofDelhi, __ w
New Delhi. J. Y-{D 1-..

il-1"

TO 4g

1. The PrincipalDistrict&. Sessions Judge _ our_ts,Delhii
_ 2. The.Principal District &. Sessions Judge, -Nohh-' .e§‘l%rict,':Rohin'i' Courts, Delhi.

3. The Principal District & Sessions Judge, ‘South District, SaketCourts, New Delhi.
4. The Principal District & Sessions Judge, South-West District, Dwarka Courts, New

Delhi.
5. The Principal District & Sessions Judge, NorthDistrict, Rchini Courts, Delhi.
6. The Principal District & Sessions Judge, South-East District, Saket Courts, New

Delhi.
7. The Principal District 8; Sessions Judge, East District, Karkardooma Courts, Delhi.
8. The Principal District & Sessions Judge,New Delhi District, Patiala House Courts,

New Delhi. ‘ -
9. The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,

Delhi. .
10. The Principal District 8:. Sessions Judge, North-Bast District, Karkardooma Courts,

Delhi.
11. The Principal District & Sessions Judge, West District, Tis Hazari,_Courts, Delhi
12. The Principal District & Sessions Judge-cum-Special Judge, CBI (PC Act), Rouse

Avenue District Court Complex, New Delhi
13. The Principal Judge, Family Cotuts (I-IQ), Dwarka Courts Complex, Dwarka, New

Delhi

Sub: Amendment to.Rule 3(d)»and Schedule appended to Delhi Judicial Service Rules,
1970. .

Sir/Madam,

I am directed to forward herewith a copy of Notification F.No. 1/51/2024-
Judl.lSuptlaw/100-105 dated 29.01.2025 on the subject cited above, for information and
necessary action. A

Yours sincerely,

(Meenakshi Pant)
Deputy -Registrar (Rules)
For Registrar General

' Encl : As above

@*~“‘*h>   
QFFICE QF THE PRINCIPAL DISTRICTN w’ _ _, &SESSIONS]UIlGE (_HQs) ;_DELHI_

°-_L__/Rules/Gaz/2025 Dated 1
su_b:- Amendme r t R111 ‘t‘ _°_ V 9 3151) and Sfilififllllelgpended to Delhi Iu_di_clal Serylce Ru1e§,_1g_7o,
COPY fil01'lgw1th its enclosures forwarded for information & necessary action to

1. The Officers of DJS, Central District, Tis Hazarl Courts Delhi
2. TheA ,Ad '-t - '. ' _ _) mmls ration Branch (I,II &III), General, Llbrary, Tis Hazan Court 1)e1hi_
3- Tl S/Reader to Ld. Pr. District & Sessions Judge (I-IQs) Tis I-Iazari Courts Def};

. ‘he Website Committee (English / Hindi), Tis Hazari Courts D hi , L
5. The R&I Branch (Central) for uploading on LAYERs. ’ .

iii r a a zuzs
(MUKESI-I MAR GUPTA)

Di5tI'i¢l1J11d8 (Comm.Court-07)
Officer In-Charge udicial Branch, Central

For Principal Distrlc 8; Sessions Judge (I-IQs)
Delhi



Endst. No. los — no /Ru1esfDHCl2025 Dated 0 #10 2_[9-01<}._'
For information and necessary action to :-

1. The Member Secretary, Delhi State Legal Services Authority, 3"‘ Floor, Rouse Avenue
Courts Complex,-Pandit Deen Dayal Upadhyaya Marg, New Delhi-110002

2. The Director (Administration); Delhi Judicial Academy, Integrated Complex for Delhi
Judicial Academy and National Law Univ., Sector 14, Dwarka,New Delhi -- 110078

3. The Joint Registrar (Caz;-IA,1B 8;.HA,IIB), Delhi High-Court, New Delhi.
4. The Registrar, Exam (Judicial), Delhi High Court, New Delhi.
5. The Registrar (Vigilance), Delhi High Court, New Delhi.

Deputy Registrar (Rules)
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DEPARTMENT OF LAW JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION

Delhi, the 29th January, 2025

F. No. lI5lI2024-JudlJSuptlawllflfl-105.— In exercise of the powers conferred by the proviso to Article 309
of the Constitution rend with Government of India, Ministry of Home Affair’s Notification No.F.1/2170/D1-1(8), dated
the 29”‘ May, 1970 as amended by Notification No.F.1/2/70-Dl~l(S), dated the 25"‘ July, 1970 and all other powers

\-
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i enabling him in this behalf, the Lieutenant Governor of National Capital Territory of Delhi in consultation with the

- High Court ofDelhi, hereby makes the following rules to further amend the Delhi Judicial Service Rules, 1970:-
1. Short title and commencement - (1) These rules may he called the Delhi Judicial Service

(Amendment) Rules, 2025.

(2) They shall be deemed to have come into force on the 01“ July,
2024.

2. Amendment to Rule 3(d) ol‘DJS Rules, 1970 - In the Delhi Judicial Service Rules 1970, in place of existing
Rule 3(d), the following Rule 3(d) shall be substituted,
namely:-

Rule 3(d) - A person appointed to the Service shall be designated as Civil Judge (Junior Division) or
Judicial Magistrate of the First Class or as Civil Judge (Junior Division)-cum-Judicial
Magistrate of the First Class in accordance with the duties being discharged by him for the
time being.

3. Amendment to schedule appended to DJS In the Delhi Judicial Service Rules 1970, in place ofexisting
Rules, 1970- Schedule (under rule 4), the following Schedule (under

mle 4) shall-be substituted, namely:~

SCHEDULE
(Under rule 4)

l g Civil Judges (Senior Division) (25% ofcadrc strength) l _
_ This will include - 7 H 7 _

_ (i) Senior Civil Judge-cum-Rent Controllers _1l
(ii) Additional Senior Civil Judges-cum-Judges Small Cause Courts-cum~ fl 11

__; Guardian Judges _ _ l
(iii) Ch_iefJudicial Magistrates g C *_ Cl 12

* lW(iv) Additional ChiefJudicial Magistrates g_ I5
(v) Additional Rent Controllers __ ‘ ll 7_
(vi) Administrative Civil Judges _ _ ll_ W
(vii) or any other officer who may be designated as Civil Judge (Senior 50

l ; _ Division)
_* '” 7” ” SubTotal T 1211 g

2 1 Civil Judges (Junior Division) V K J
, This will include Civil Judgeslludicial Magistrates of the First Class._ t g 361

W T if J Iotal 482 7

By Order and in the Name of the Lt. Governor
of the National Capital Territory OFDBlhi.

REETESI-I STNGH, Principal Secy.

Uploaded by Dte. ofPrinting at Government of India Press, Ring Road, Muyapuri, New Delhi-110064
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